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CENTRAL ADMINISTRATIVE TRIBUNAL, ADDITIONAL BENCH
' __ ALIAHABAD

i DATED ¢ THIS TH: (LDuY OF MAY 1997

Coram : Hon'hle Mr, S. Das Gupta AM
Hontble Mr, T. L. Verma JM

REVIEW APPLICATION 1NO, 42/96  IN 04, NO. 117/96
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Union of India through
(1) The General Manager, C, Railway
V. T, Bombay,

(2) D. R, My, C,Railway, Jhansi = = = = = = mpplicents

¥

e C/4 Sri G, P, Agrawul

Versus

-

1, President, Rashtriya Cheturth Shreni
Mazdoor Sangh (INTUE) situsted

2/236, Namner, Aqra,

2. The Presiding Officer, C.G.I.T .=cum-

Léfour Court, Pancu Nacar,Deoki palace Road

Kanpue 'y, o = B Y TR N Responcents

1 Orcer

By Hon'bl Mr. S, /Des Gupta AM

* | | This dpplication has been filed éeeking
review of the judgment and order dated 12,2,1906 by
which O.~, No, 117/96 was dismissed by & bench of this
Tribunal,

2 In the aforesaid O/ ,, Union of India throuah
the Genergl Manacer, Central Reilway, Bombay V.T.

"f & challenged the award datecd 31,7,1995 passed by the

AN 4 Presiding Officer, Central governmenmt Industrial cum-

: 4 Labour court, Kdnpur., After considerinoc the rival plead.

inrs, the Tribunal found no reasons to interefere with
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the award and accordingly the O /., was cdismissed,

3 In the Review Application, which has now

been filec, various cgrounds heve been t aken, &u—%aes

A2 kA 2 . 3 ‘
heve—aew beasr st ot ed and the Review application can be
=

diSpaseH of on short point,

4, It has since been helc by the Hon'ble
Supreme court thet the Tribunal shall hdve no jurisdic-
tion in Lde susesdect mallergerisine out of decision of

the Lebour Court, Thus the O0A,, whichws filed before

|
this Tribunal, challenging the LabourCourt's cecision F
was in any cese nof maintainable, However, si=me the ‘
| O ﬁ
aforesaid lcw Was down by Hob'ble Supreme court only ¢
A

subsequent to the cecision of the Ous,, Tribunal went w s
the merits of the cose and decided not’ta interefi re

in the Labou Court's award, At this stace when the

law has already been laid cdown by the Hon'ble Supreme
court thet such metier shoulr no be taken coanizance g_
by this Tribunal, the Review Application itself is

no mainteinable ond is accordinoly dismissed,
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